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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ; HYDERABADBENCH
AT HYDERABAD

0.A.NO,1168/99 ' Date of Order : 8,10,99
BETHEEN

1, D.Mohamed Valli Basha
2, Ch,V.Sridhar
3. G.Ratnam .s Applicants,
AND
1, Union of India, rep, by the
General Manager, S5.C.Rly.,
Rail Nilayam, Secundera‘bad.
2, The Chief Personnel Officer,
S,C.Railway, Rail Nilayam,
Secunderabad,

3. The Divisional RailWay Manager,
5.,C.Railway, Vijayawada.

4, The Sr.Divisional Personnel Officer,

S.C.,Railway, Vijayawada, .« Respondents,
Counsel for the Applicant es Mr.3hiva
Counsel for the Respondents . es M .D,F.Paul
CORAM 3

HON'BIE SHRI R, RANGARAJAN : MEMBER (ADMN , )

HON'BIE SHRI B,S,JAI PARAMESIMAR : MEMBER (JUDL,) ,

X As per Hon'vble Shri R.Rangarajan, Member (Admn,)

Mr,Shiva, learned counsel for the applicant and

Mr,D,F,Paul, learndd standing counsel for the respondents,

-



2. There are three applicants in this OGA, They are aspirants
for the post of Junior Loco Inspector and they applied in
response to the notification dated 16,4.99 O’mnexure-4, Page-5)
It is stated that the three applicants had applied for that
poSt, but their cases have been rejected because they did not

possess the service eligibility condition,

3. - This OA is filed praying for a direction to the respondents
to conduct a written test to the applicants also as they are
identically placed as their juniors who have been permitted to
appear to the selections pursuant to the orders of this Tribunal

and f6r a further direction that the selection process for
filling up of the posts of Junior Ioco Inspectors should be
taken up only after the applicants are permitted to appear

to the written test,

4, An interim order wWas pasSsed in this OA on 11.8,99,
Wherepy it was directed that "a provisional panel empanelling
only four (4) camdidates should be issued. Reeping three (3)
posts vacant until further orders®”,

5 When the OA came up for admission hearing today, it

was submitted by the learned counsel for the applicant Sri Shiva

that the applicant in the 0A is plafed similar to the applicants

in OA,1509/98, 1753798 and 19/99 disposed of on 17,2.99.
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6. The learmed counsel for the respondents submits that
if the applicants are similarly placed as the applicants in
the above referred batch case they will also be permitted to
sit for the selection and the selection will be finalised

accordingly,

7. In view of the above, the following direction is

given ;-
If the three applicants herein are placed similarly

to the applicants in the batch case then the direction passéd

in the batch case dated 17,2,99 wiil equally hold good for thei -

simjilarity between the applicants in this OA and the batch

case should implement the orders as passed in the batch case

Ve

dated 17.2.99,wHUl Gt o

applicants herein also, The respondents after checking the ‘

S

Time for compliance is three months from the date of
receipt of a copy of this order, (1
8. The OA is ordered accordingly. No costs, . .-/}./,
.;.:-\V\
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(B mp‘—: ( R ,RANGARATAN )

r (Judl,) Member (Admn, )
4y - [

q\%)ated : 8th October, 1999
(Dictated in Open Court) ﬂmf)
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CHICKTD BY
APPRCUED BY

IHISTRATIVE TRIBUNAL
HYDERABAD.

THE OaNTRAL ADMIN
HYDIRASAD B INOH

THZ HON'OLE ATICI D.H.MASIER

167 - CHAIRMAN -

MA.R.RANGAPAJAN :
MEMS TR (Aamu.yzf//ﬂ
THZ HON'3LE MR.3.5. AT SUAR

.
MEMeTR (JUDL.)
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